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CENTRAL DMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.2308/96

Thursday this the 31st October, 1996,

CORARM .

HON'BLE ARL,JUSTICE CHETTUR SANKARAN- NAIR, CHAIRMAN

HON'BLE NR. Re K. AHDOJA, ADNINISTRATIUE MEMBER
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Yegesh Kumar, V.P.0 FMohammadpur Rai Singh

Dist. M.Nagar-251309, ..

Yogender Singh VPO Bamnouli-250620.
Devendra Kumar, Vill.Spobhara Khurd-251319,
Rajendra Singh, Zazipur Posandhan~250401.

Bijendra Singh, Vill.Habdbpur
fMamgla=250626,

Nagendra Kumar V.Mangla Bari, Rétaul=2011OZo
Manej Kumar, K. 1057, Shastri Nagar, Meerut.

- o00e Applicaﬂts

(ByYy Advocate fro J.S.Malik)

1.

2.

Ve,

Secretary, StaffSelection Commiesion,
CGO Complex, Lodhi Road, New Delhi,2.

Deputy Director (NR); Staff Selection
Commission, CGO Cemplex, Lodhi Road,
. Ney Delhi-3, .

(By'Aduocate Mr. V.S.R, Krishna)

The application having been heard on 31,10, 1996

examination te be held by respondents Staffselection

‘the Tribunal on the same day delivered the followings

‘0 RDER

CHETTUR SANKARAN NATR(3), CHATRMAN

Appltante seek to guash Annexure=e order

‘rejecting their applicatien for admission to an

Commission., The application was rejected stating:

‘"attested copies of certificates from

contdeaof

coae Respondents



\
compatent euthoriths in support of

— = | their age oualification®

is not attached. Applicants have attached attested
copies of Mark Sheets whieh incidentally contain:
the Date of Birth alse. The short question is

whether a maik liﬁt inborpofatiﬁg the Date of Birth
‘can be treated as a certificate. The respondents
.‘ﬁehtioned in the inu tation of applications
. thats | | n |
. Mcandidates should note that the Date of

Birth as_recorded in the matriculation/
Secondary Examination Certificate or
an equivalent certificate only en the

date of applicatisn,. ° "
will be accepted. '

2, What is iequired is the matriculation
certificate or aquivalent'cérﬁiffcata. A mark list
is neither the matriculation certificate nor equivalet

certificate, At any rate we are not persdaded to

hold that the Oieu taken by the fact finding authority

is so unreaaonable as to warrant interference.

3o Ue ses no merit in the applicatien and
~dismiss the same, WNo casts. _
Dated the 31st October, 1996,
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RoK. AH . CHETTUR SANKARAN NAIR(3J)
ADMINISTRATIVE MEMBER CHA IRMAN
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